Qa/ period from }8.5.1985 t0 28.8-1990 which was the period of
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Homhle Mr, S. &Yﬂl' Ao"n

Upaidullah Ansari

s/o Md, Saffiullah,
el per Khalasl

4/0 village 1slampur,
* S, Moonghalsaral
ustt.varangsi,

(sri PK Kashyap, Advocate)
| e o ¢ o o Rpplicaﬂt
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Verssas

le Union of %India through the
idvisional Railway Manager,
Northern Railway, Allahabad,

2, Asst, Electrical tngineer(Iiy),
Northern Railway, Allahabad,

3, AUvisionagl Personnel Ufficer,
Northern Railway,
All ahabad,

. (sri A.K. Gaur, Advocate)

e ;Respondentg
CRLER

Hon'hl e iMr. s L AN

This application under Section 19 of the Administrative
Iripunals Act, 1985 has been filed for setting asi ge charge
sheet no, 230rsElect/ TH i/ MB/ 16 dateq l=12=1990 ahd for
'promotion of the appiit:aﬂt in the higher category of ]
Lineman and above from the date his juniors have been
promoted, Ihe applicaﬁt al so seeks consequential benefits,
2, Learned ¢ounsel for poth the parties have been heard,
3, Learned counsel for the applicant mentions that he
has been exonerated in the inquiry and has als© been prmo'&.
The only relief which he now réqui-res is regularisation of tk
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’_ unauthorised absence for which an inquiry was conducted,

Learned couiisel for the applicant mentions that the
applicant has mt yet filed afly representation on this

issue and promotion came after the UA was fileg,

2, The applicant may file 5 representation on this
issue pefore the responuents and the respongents are

directeq to dispose of it within two months of itg
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I.‘Bc&ipt by a raasonﬂig ahda spEak,ing order,

3., No order as to costs,

_ ﬂm\l;erl 4} —— Member (A)
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